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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) No, Sir.

(b) to (d) Do not arise.
UPSC

5301. DR. ARVIND SHARMA
MINISTER be pleased to state :

. Will the PRIME

(a) whether UPSC consists of IAS personnel;

(b) whether as a result thereof;, 85% of IAS, IPS
and IFS get their wards selected init;

(c) if so, whether Government propose to get survey
conducted to find out the reality;

(d) whether Government propose to constitute UPSC
with judges and ex-judges of repute and integrty so as
to remove this impression; and

(e) it not, reasons thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) No, Sir. At present only one
Member of UPSC belongs to IAS.

(b) No, Sir.
(c) Does not arise in view of (b) above.

(d) and (e) : All appointments as Member UPSC are
made by the President in accordance with the provisions
of Article 316 of the Constitution, and no modification is
proposed.

Ceramic Industry

5302. SHRI TARA CHAND BHAGORA : Will the

PRIME MINISTER be pleased to state :

(a) whether there is considerable scope for
development of Ceramic Industry in Rajasthan; and

(b) if so. the steps taken by Government to allocate
natural gas to Rajasthan for the development of a Ceramic

Complex ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) Regquests have been received from t.he
Government of Rajasthan for allocation of gas to industries
including ceramic units in the State. As the gas projected
to be available is fully allocated, it is not feasible to
make additional allocation at present.
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LPG Dealership

5303. SHRI P. NAMGYAL
SHRI VISHAMBHAR PRASAD NISHAD :
SHRI SONTOSH MOHAN DEV :

Will the PRIME MINISTER be pleased to state :

(a) the details of holders of letter of intent, in Delhi
in particular and the rest of the country in general for
LPG dealerships, petrol pumps to whom land for
showrooms, godowns and outlets has since been provided
during 1993, 1994, 1995 and 1996 till June;

(b) their inter-se seniority amongst those to whom
Lls had been issued during 1993 till date;

(c) whether land availability in different identified areas
rather than overall inter-se seniority is taken as the basis
criterion for allotment of land for outlets, showrooms and
godowns, if not, the reasons therefor;

(d) the reasons for the inordinate delay in allotment
of land despite availability of land in indentified areas;

(e) whether it is fact that in the aliotment of land,
priority is given to nominees of the Ministry of Petroleum
and Natural Gas over the nominees of Oil Selection
Boards, if so, the reasons therefor;

(f) the number of holders of letters of intent for
distributorship of LPG in Trans Yamuna area in Delhi
awaiting allotment of such land for godowns and
showrooms who belong to SC/ST category, indicating
overall position of holders of the Lls holders belonging to
these categories; and

(9) the steps proposed to be taken to expedite the
allotment of land in Delhi as well as in other parts of
the country ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (f) Allotment
of land for LPG dealership and petrol pumps in the
States is the concern of respective State Govts. The
details of holders of letters of intent to whom land has
been allotted in Delhi by DDA and L&DO during 1993,
1994, 1995 and 1996 for gas godowris and petrol pumps;
and inter-se seniority of letter of intent holders maintained
in DDA since 1993 till date and the details about the
holders of letters of intent belonging to SC/ST in trans-
Yamuna areas are being compiled and will be laid on
the Table of Sabha.

(c) to (e) As per guidelines, Oil Selection Board
nominees are considered first for allotment of specific



